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Present: 

Hon 'ble Mr. Justice P.R. Shyamsundar ... Vice-thairrnn 

Hon 'ble Mr. V. Ranakrishnan ... ?'mber [A] 

APPLICATI( NO.691 /93 

G.L. Subbaraja Urs, 
Retired Postnan, 
Mandi Mohalla Post Office, 	

... Mysore-21. Applicant 

[Miss. Renuka Rai ... Advocate] 

V. 

Senior Sup5t. of Post Office, 
Departitent of Post, India, 
Mysore West Sub-Division, 
Mysore-570 009. 

The Secretary, 
Union of India, 
Department of Posts, 
New Delhi. 	 .. Respondents 

[Shri M. S. Padmarajaiah ... Advocate] 

This application having cxxie up for hearing before this 

Tribmnal today, Hon'ble Vice-Chairman, made the folliing: 

ORDE R 

1. 	Heard. Admit. 	Now that we have heard this application 

and propose to dispose it off at this stage itself. 	We regret 

to note that the applicant has been driven to this Trihmnal cn- 

pla thing of non-receipt of pension after retirtent, a relief 

to which he is legally, and justly entitled. But then it neces-

sarily follows that sane formalities have to be gone into and 

that is exactly the snag herein. It appears he had to nendatorily 

prcxlüce two p1tographs of hinself and his wife taken tngether 
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being a mandatory formality. The respondent Gwernmant who is 

on record have filed a statemant maintaining that despite being 

called upon to produce such a photograph the applicant had never 

caplied with that requireitent so far. It is said that is the 

reason why pension was held up It is therefore, urged that 

Governnent is not in any way responsible for non-receipt of pen- 

sion by the applicant. There is also the question of DCRG amount 

and with reference to the sane, the case of the Governnent is 

that the man being a postman had failed to account for akout 

Rs .102 a noney order amount that had to be transmitted to a payee. 

It is said that the applicant had not produced any proof of having 

paid the money to the payee and in that behalf p]Leaded a 	story 

that he was rcbbed by a police constable. We are now told that 

a complaint had been lodged with the police who after investiga-

ticn informed the '?gistrate that the case was undetectable and 

it is on that note the criminal case ended. We are now told 

that Governnent will release the pension amount the nxient the 

applicant complies with the requirenent of a production of photo-

graph of himself and his wife and in regard to the DCRG ain*mt 

they have to necessarily withhbld Rs .102 not accounted for by 

the retiree and the said amount will be disbursed after it is 

accounted properly by the applicant. 	We have heard this applica- 

tion more than once and we are told by the applicant and his 

counsel who persisted in asserting that the photograph had been 

produced and that Governnent was simply dragging its feet for 

no reason. We are not quite sure whether that indeed is the truth. 

At any rate we asked the applicant to produce one more set of 

photographs so that we can hand it over to the learned counsel 



for the respondents with a direction to see that at least there- 

after, the pensicn anunt is released to the applicant. For 

that purpose we posted this case to this day and we are now told 

by the learned counsel for the applicant that the applicant has 

not turned up and we may dispose off this application with a 

direction to the applicant to produce the required phetograph 

before the departmental authorities within a stipulated period 

and he would ønply with that requirent. So far as the question 

of DQG payment is concerned counsel says that in a way the appli-

cant did account for it in that he told the department that a 

police constable had rotied him of the anount and a complaint 

had been lodged. 

2 • 	But we cannot go into that aspect of the matter. It trans- 

pires that the criminal cxznplaint has net an atortive end with 

the police telling the Magistrate that the ccwplaint was inviesti-

gated and proved to be not quite true. If that is the result 

we cannot help the applicant. He could go before court and under-

take to establish the sane. Be that as it may the applicant 

may take the ction of undertaking to establish the case before 

the Magistrate or otherwise account for the anount of Rs .102 

in some other way but subject to the sane the DCRG anunt will 

be disbursed. We are sure that if the applicant produces some 

acceptable explanation as to hcM the anoimt of Rs.1 02 stood dis-

posed off the department will ensure payment of that sum also. 

3. In the result we direct the applicant to produce a joint 

photograph of hinseif and his wife preferrably more than  one 

COPY to the deparntal auorities and he should do so within. 

- - 	/ 

 

two weeks time and thereupon the department will take steps to 

.'1' 	 . 	• 
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ensure disbirsal of the pension anount. Regarding the disbursal 

of the  DCW, aiunt  the  departnnt will for the present pay the 

anount less Rs.1 02 in relation to which they claim failure by 

the  applicant to account for. With these tservations this appli-

cation stands disposed off finally. No cxsts. 
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